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CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH
Original Application No. 257 of 1998
New Délhi, this the 10th day of May, 1999

Hon ble Mr. N. Sahu, Member (Admnv)
1. Shri Jai Prakash, s/o 5Sh.Pralad, o
$/170/135, Village 7hrareha, Pucci Line,
Delhi Cantt-10

Shri  Kalu Ram, sfo Sh. shiv Lal, r/o
Wrz—-1476, Tulsi Ram Ragichi, MNear Punjab
National Bank, Nangal Raya, New Delhli-46.
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3. Shri Ram Prasad, s$/0 Rhola Nath, r/o 54/77
More Line Air Force, Palam, Delhi Cantt-10.

Shri Suresh, s/o Late Sh. Channtu Lal, r/o,
WZ-1476, Tulsi Ram Ragichi, Near Funjab
National Bank, Mangal Rays, New Delhi-46.
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. Shri Vijay Kumar, s/o Deep Chander, r/o
$/170/135, Village Zhrareha, Puccl Lirne,
Delhi Cantt-—10.

Ty

Shri Mukesh Kumar, s/o Sh.Azad Singh, rjfo
W/189/18, Sadar Bazar, Delhi Cantt-10.

Shri Ranjit, s/o Sh. Om Prakash, r/o Kothi
Ne. 28, Kotwali Road, Near Gopi Wath Bazar,
Delhi Cantt-10. — APPLICANTS
(Applicants in person)
‘Versus
1. Union of India Through Ministry of Defence,
Gowvi, of India, South Block, New
Delhi-110001.

7. 31, Movemsnt Ci/trol Unit, Alr Force Palam,
Delhi Cantt-1106010 _ -~ RESPONDENTS

(By Advocate Shri R.V.Sinha)

O RDERIO T a l)

By Mr. N.Sahu, Member{Admnyv.)

ALL the'sevén applicants are presant here,
Their prayer in  this Original Application 1s to
direct the reépondentﬁ to reqularize thelr services
in their respective jobs. The respondents state that
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(M. Sahu)
Member (Admnv)



